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articulars to be examined Endorsement as to result of Exémlnation

1. ls the appeal competent ? //J

4 : s e
2. (a) Is the application in the prescribed form ? 7"% ’

(b)/ls the appligat‘ion in paper book form ?

¢ ) 4 ! . . ] )
v ' . 4 - pflect )
(c) Have six complete sets of the application /\ézz”%'ﬁ"—g ' 67‘//& CQJLM n# )

been filed ?

3. (&) Is the appeal in time ? , W _ % s
: [/

(b) If not, by how many days it is beyond -
time ?

~ (c) Has sufficient case for not making the -
application in time, been filed ?._ -

L4
)
.~_J‘".

4. Has the document of authonsatlon,Vakalat- )(lC)
nama been filed ? :

5. Is the application accompanied by B. D/Postél-
Order for Rs. 50/-

6. Has the certified copy/copies of the order (s)
against which the application is made been

filed ?

7. (a) Have the copies of the documents/relied -
! upon by the applicant and mentioned in

the application, been filed ?

C ()9_7 ao u&—&a/ea.’

above duly attested by a Gazetted Officer.
and numberd accordingly 7

/

(b) Have the ‘documents referred to in (@), ﬁxf)
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TP cobin otk bt howe met han filed

} o Serace o ‘%Wfﬁ fuds ot &H””ﬁm?
) ¢ s fle the necovey eohis 4 gien-
 hes coume (gt ks,
e%aw o e wmmag@otw? it
| @ kel the o aamw b

| @%/l;AMMdm 1’5 1?9

<7 '.‘.‘I 4 "N . ‘ .
‘L @p&) o /& /_ /@ L3 coesds’
i S
1 .
n. | » he/o u % J’L
.: : J&Qﬁf an Z&»'gﬁémﬁﬁZi
']1 éaaue/ %V 2 41-9'4//
' % 4Am/ Gy Cafrs cgé,
e : :
) | J’° e, tcedmu
’ i Hon' Mr, Justice K, Nath, V.C. o0 “&5% JQ— ctde.C
i
| Hon' Mr, D.S,. Misra, A.M. v@éﬂ/ﬁf‘()%z\/'dnjau‘
’ . ‘ o %
1/5/89 aOpportunltles were given to the applicant

to file copies of application for service
‘upon respondents,

Yz

The last opportun ity
Lwas given to the applicant on 17-4-89,

and it was mentioned that in case of failure
to comply the instructions,

the case was
llkely to be dismissed,

At this stage, neither the appearance

on behalf of the applicant has been
mpde, nor copies have been filed

In the circumstances

» the application

e
is dismissed as not prosecuted. z %yyi?é%
J“_ A‘Ma

V.Ca

(sns)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ;

&

 ALLAHABAD LENCH  SITTING AT LUGKNOW.

Claim Petiti.n Mo, e ~.2f 198 Q\§;>

D 8D T 0 AR O FES 04 LN LIS TR P LD SIUEAY ) (x5 cmen

Filad on

D G e 3 s e U i .. 353 2 a8 e S 5

By Koo L1,

ﬁ» Petitionap

The Secretary of thnisn of ity cum-

Ve rsus

Olrector Gener=l Scientific and Indust pinl
Research Deptt. and another,
Respondent s

0 MDD €001 MBS 88 o £ v e

O G s e wren cvmm TS 26 08 1 T e mac mas KTV e et £ st v s

Sl.No. JParticulers g pages
Application far stay/Inte pin As shown in
- Relief celumn-8
Te Memo of petition . Yy
2. Anoexure-1 True copy of the |
letter inviting the re comme nda- "’i7
tions of the respondent No, 2,
3¢ ﬁgggég£§:2¥ True copy of the order -”'1%?
' communicated to the pstitionep
refusing the promation,
A R oy <P TR
e DR,
%, ﬂQQiiB£§iﬂz True copy of the B4
order” dated 24th of May 1988
whereby the petitioner hag been ‘
asked to te regtested/interviewed. o S
5. Other documents relied ypon
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IN THE CENTrRAL ADMIMISTRATI\E TRIBUNAL,
CIisCUIT BENCH AT LUCKNW (AD«.DITIONAL B NCH

AT ALLAHAEAD ).

900 @

BE TWE EN

] I Kﬂ Ansin FCa .—v@_&( P
i i o

v
and
Unicn of Indis through Sccrotery cum=
1. Dircctor General, Dopartmont of Scicntific
and Industrial KescarchyRafi Marg,New
7
A Delhi.
Application undor Section 19 cof .
Contral Administratiys Tribunai
Act 1985
A
v | o
Details of tho Application
1. Particulars of applicante

| é o k”-‘f’»«w_ﬁ/ f& ’/“d&-" b h
1) Namo of the Applicant = ﬁ? .
4//8; f ‘Z/L%-—S’W\/

ii) Name of fathor

o - o A
iii) Dosignation and Office "”/"/é;/ﬁ“@\,(jﬁﬁ /ﬁ)(u/u A
in which cmployod. '

04é—a

ivy) 0fficec Addross , /T . e,

v) Address for sorvico of H3 - /g'g““)" /:V M.—@
gll noticuos, WM ﬁ .

2. Particula LS of rDBpDﬂdOﬂtS”

rOSpondont‘ No 1

ii) O0ffice address of | p;;{,u) /ﬁ*\




v

=

iii) Address for servico A%%x%ﬁaﬁSKJQ
for all noticos. K@ﬁ&ﬁ@A M . -
. . ‘ 3 - b I

1\ amc an : ) ' 2 -7 . ‘

i) Nam nd address of 62772’1’67‘% VT e
ns;ondaont No.?2 .l M V ‘
T .Dn nt NL .Q(:),/t&@../\?‘ MM.:)

ii ) Office addross of

—_—— éé&;-_*;;_;——qf

rcepondont No. 2.

EEERIAY - 3 _ o v N .
111 Address for scrvico
/ s o

5t 211 noticos.

R~ Porticulars of. the crder. egainst
which application is madc,

i)- :('_J.rdo:r NO., %{'V)v—le"b'/l&)*-ﬂL__,
W gglen (28D

lm) leuctor(§t0 ff) on bohal f of Q.G IR

Now Dulh;.
iv) Subjact in briof: 'Promot%on on asscssmont basis
4. Jurisdigtion of the Tribunel T

The uppllcaﬂt doclarcs’ that tho SUbJ“Ct matt”r
of the order ?ga1n§t Uhlch heo uantsredrussal is within

the jurisdiction of the Tribunal.

5= leltatlon
The applicant further declarcs thit tho application
is withip the limjtation prescribed in Scction 21( 3)

of the Administrative Tribunal Act, 1985 for the follcwing
Sufflclent reasons: .
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1 | That pursuant to0 the provisions of Sociéties
Registration Aét, 1860, the Council of Scientific
and Industrial Research appears to have been

constituted. This society, therefore, used to be.

called as Council of Scientific and Industrial
Research, The Head Office used to be controlled and
managed by the Director General, Council of Scientific
and Industrial Research (horéinafter referred to as
the CSIR},.who is also Secretary of the Department

of Scientific'ahd Industrial»Reséarqh, Government of
o ~ India who-ussed to maintain’its office at CSIR HQ.

at Délhi.

2 That the Council of Scientific and Industrial
Research Society maintains its Scientific institutions
and its units at Luck now by appointing its Directors,
who used to be the Head of the varioué branches of
the aforesaid institutions at Lucknow, It needs further
clarifications that the society used to_have Reseérch
o ) .institutions in -different scientific fieldé ahd as

| such the institutions used té be maintained under

the control of the relevaﬁt Director who afe subordi-

nate to the respondent No,l,

3-  That the Council of Scientific and Industrial
}Research Society, in fact, used to be controlled and
managed by the Union of India and finan€ial invest-
ments and expenditures used to be maintained by the -

Union

India itself, The CSIR, therefore, shall be




~ao

N

1Y
b
-

ot

deemed to be the State within the meaning of Article 12

of the Constitution.

4, That in relation to the procedure of appointment
at different places of CSIR; the appointment of Direc-
tors and other‘officerS'of the Soiety used to be made
by the Governing Body but the approval in respect
thereto is obtained by the Government of . India. Thz
governing'body, however, confer power on ghe Executive

Council of its Units for appointment af Scientific and

. Technical Officers. In the instant case this disbription

'has;only been provided with the object to show xR as to

how the appointments of the petitioner has been made

and to whgt extent they vest the authority with the

respondents to control over the promotion and reverwion

"in relation to the petitioner.

S That it fufther needs to"méntion that thq190verning
body has power with sanction of the Government of India
to'frame rules and bye=laws but if’the rules require

ahy amendment it may be in consistent with the original
rulés;framed by the administration and the management

of the soéiety, then in such an event the approval ..

is to be obtained by the Government of India.

6 That the governing body, therefore, is in fact, :

a head body of the sociecty and as such it must have

-such power pursuant to whith fhé functions of the

~so¢iety may be.prbperly.regulated but it should always

be kept in mind that “the said socicty should bedeemed
equivalent to the State within the meaning of Article -

——— r_‘ y.v :

T pLETT YT
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10-  That as indicated above the petitioner stood

- appointed prior to the year 1981 in azcordance with
the then existing rules, reculations and bye-laws, -

- But with effect from 1,2.1981 the CSIR introduced a
new fecruitment and technical staff, This rule,of
course, was prospectively applicable amongst those
persons who were to be appointed subsequently with
effect from 1,2.1981 but the liberty was also estended
to the then existing employees either to opt for newly
cons{ituted rules or to clarify themselves to be appli-
cable pursuant to the rules existing prior to the

/Lr ' © commencement of the néw rules, The petitioﬁer,

however, opted to be governed by the old assessment
pfomotional rules, and as such they clarified that
their promotions shall be governed by the then Rule
7l(b).of earstwhile Bye~laws, It needs mention that

on reading the aforesaid Rule it is apparent that

oa P
o A

for the pufposes of promotion the assessmént is to
bemade having regard to the functionings of last five
years and not otherwise, The petitioner for the satis-
faction of this Hon'ble Tribunal quotes hereunder the
aforesaid relevant provisions and the rule applica.
ble to the petitioner :=
- % 71(b). Notwithstanding anything contained in
these Bye-laws: ' , ‘
(i) the cases of Senior Scientific Assistants
‘and Senior Technical Assistants who complete
five years of their service in these grades may -
be assessed for promotion to the next higher
grade by a Committee consisting of the Director.
General, Director and two experts for each
Laboratory;

xx3
b




-9 -
(ii) the merit of offifers of the rank of a Junior
Scientific Officer/Junior Technical Officer and
Senior Scientific Officer Grade II/Senior Technical
Officer Grade II engaced in scientific work may be
assessed for promotion {0 the next higher grade,
after every’ five years of the appointment of the
officer concerned against that post, Such assess=
ment will also be made after completing one year's
service at the maximum of the scale of my of his
grade; |

- (i1ii) the merit of officers of the rank of Senior’

Scientific Officer Grade I/Senior Technical Officer

‘ ' "Grade I engaged in scientific work may be assessed

A for promotion to the next higher grade after every
five years of the appointment of the officer
concernad against that post provided the said officer
is at the maximum of the scale of pay of his grace
for at least one year;

(iv) the assessment of the merit of officers aris-
_ 'sing under clauses (ii) & (iii) above shall be made
. - by an expert Committee appointed, with the approval

i,

of the Vice-President, from amongst the members of

the Executive Council and shall include three out-

side experts. The Committee may make recommenda-

tions for their promotion to the next higher grade for th
the approval of the competent authority; )

(v) in the Central Secretariat of the Society, the
assessment of officers arising under clause (i), (ii)
and (iii) above shall be madd by an expert Committee
constituted by theVice=President;

(vi) the pay of the offifers in the higher grades
shall be fixed according to rules; and

(vii) the promotion to the next higher grade will
‘be by conversion of the post in the lower grade
held by the officer.®

That the aforesaid provision, therefore, clarifies.
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that the assessment of +he merit should be in accordance

“with the provisions contained in the above Bye=law 71(b)

and the recommendgtions and tho next hithor ¢rade officer is
also to be deemed to be a relevant consideration tor the
purposcs of promotion. In the instant case the peiltlonor

with all 1espucc submits that in regard to his functlonlng

‘the respondent No,2 is deemed to be the highest officer

 who controls the discharce of duties by the petitioner,

The petitioner is confidedt that not only of the last
five years but for more than that period his functlonlngs

have. bcen found to be morltorlousaxuias such the respone

dent No.2 always recommended the promotions of the petie

tioner to the higher grade but inferior to the respondent

No,2, In short it would be very apporopriate to say so
that the fﬂnctioning of the petitioner is firstly looked

after by such officer to whem he is suboddinate and lastly

the functioning is controlled by the Director, i.e.

re5pondent No.2. The whole fupctlonlng therefore,

remains at Lucknow under the control of the responddnt

' No.2, The petitioner has been really fortunate to all

pralses in regard to his functionings and always believed

‘that he will be entitled for promotlons. But having

regard to the applicability of the said Rules the matter
was expected to be looked into by the promotional authority
but in fact, no suwh éxamination is made to this effect

and by mainfaining the silence the petitiéner is deemed'
unfit for promotion, But terms df the opinion is algo not

shown to the petitioner. The petitioner will also show that

he préferrgd.an appeal and also put in challenge the view

sald authority having right to make
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app;Opriate orders for promotions, But it is really
unfortunate that the appeal too used to he cismissed
without assicgning any reason, It is, therefore, really
unfortunate for the petitiovner fo submit before this
Hen'ble Tribunal thﬁt the concérned authority had never
examine¢ the petitioner for the purposes - of promotion.

But on the assumpticn that such authority has independen

¢ jurisdiction tc meke a ‘'silent order, passes an order

A,

ageinst the petitioner who is deemed unfit and th terms

,'arelchecked without reasons,

- 12- That, in fact, when the petitioner became eligible

~for promoticn tu the next-higher grade of the post of

Technical Officer then the Respondent No,l through his
lciter dated 6th Junc, 1987 directed the rcsponcent No 2
tu 1nt1mﬂtu their eligible staff about the proposed

asseqsmont for the puroosvs of. promot1uns in July,1987

The said letter of respondent NoJl specifically provided +-

A

the*assessmeht W1ll_be_9n the ba51s of opinkon furnished
in profofma IT of the,report and work as contained‘in
his annual conrldentlal report for each year. The

letter further prov1ocd %h&%»ln case th; concerned

employee is not rccommended for promotion from the date

‘of his eligibility then in that event he will be consi-

dered for subsequent changes. It is, therefore, clarified

that if there exists an adverse .entry and no recommendation

is made then the person shall only call the authority

 when “this term ié withdrawan or cancelled and the right

1% l“fL owon ty such person for the purposes of promoticn

on the basis of next éxisting adverse entry. The copy of



)
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the aforesaid letter which invited the recommendations
by the rospondent Nol2 is being annexed herewith as

Annexure-1 to¢ this petition,

13-  That a&s indicated earlier the petitionecr had

‘already completed his functioning as the employee for
- five years then in that cvent the recommendations

were expected to be made by the respondent No,l, The

petiticner, therefawe, is confident that the EatelpelaitileYe

~dations made by the respondent Nu,2 and as such the

patitioner was invited for an interview before the

saia committee, and there can be no presumpticn that

there existed any adverse entry,

14~ That the petitioner, thus; nut in appearance

béfore the assessment commitide on 23,7,87 and 8Fedr8?—

but it needs clarification and respectful submissions

that there existed no written or oral examination

pursuante to the Scientific and Technical Work etc.

But the committee only examined the papers appears

to have been sent by the respondent No.@, The petitioner

with all respcct submits, of course, these papers-

contained recommendations made by the respondent No¢.2

and the praises appear to have been afforded by the
‘respondent‘NC.Z. Eut for no reasons disclosed till
to=day the petitioner has been fcund to be .unfit for
promotion,:As such the promotion of the petiticner has
beén refﬁsed. The communication thUS'WaSiCOnV@YQd to
i%ﬁe petitioner throngh'tﬁ& respondent No.2, The copy

#Zfur'csaid order is being annexed herewith as:



T

éggggggg:@,to this petition,

15. That the petitioner feeling agorievad rreferred

—

an appeal and »ut ip challenge the view taken by the

said a ssessment committeo, The petitioner, thérefore,
respectfully submitted that there existed.nc material
before the saig commiit@\ uﬁlca may grkg an owlnlun
from these officers whe have regularly examined and
chcckgc the lunrtlonlnw.of the petitioner for a peridd
of fwve years as nrescribed und © the rules and with
all 1“espons'bll:uy made the recommendations in favour

of the p tWLlonLr This appeal was alsw keot pencinc and

no date was fixed or prov:ded pu1suanb to Nhlc} the hear

could be provided to the petitioner, It, however, nceds
mention that the apneal hae been dismissed with a small
order which Coes not contain any positive reason. ¥

g@ﬁy oF o @&a@ crer = adew %mpwm@ﬁ

reeisne, appsenst That the functioning of the assess.

ment committee has not been prop“rly tested by . the

.appel] ate authulwty. It further needs mention thst

No opportunity was extended by which the petitioner
may put his reason to show that the view taken by the
awsessment committee was not based on any ﬁéterial
It is; therefore, really unfortunnfe that though tho
negative orders have been pcsseo but no ophortunity
has been extended by providing the rule of natural

Justice,

17

Tha;

apart from rospectful sibmissions as



/2

@bcovey, tho p titionocrs also submits bofore this
Hont'ble Tribunal that the functioning of the
asscssment committoo 8 hall bo deemtd to be void armd
unconstitutignal in theo cvoant the limit of the
asscssmont committen cannot be proscriboed or
controllod within the rules. The potiticncr, in fact
submits th et in tho ovent the ssscssmont authority s =
pculor t. moke an crdorroels ting to tho term$ amd then
tha pfinciplo is tc boedopted pursuant © which theo
rosult can bo tested in the cvent tho p titioner is
Qltimatoly found fit for promoticn. Tho pe titionar,
therofore, §n short submitg that if trw vow of the
A assossmonf committco is docmod to be uncontrollod or
rﬁgulat d W ny llmlt or to anyc cortain xtfaxnt, t‘.hon
".'Ln that Gvont'; tho aé‘sossmont authorlty shall aluays havao
va prl\JlngO to rnalc th“ perotlon of any one and to
'lmxmimw rufUSO ’chn promotlon of any othor. Fhu '
'potltlun ar has alroady submlt’cud that th(: rul“s no
! uhﬂro prﬁscrlb(; thw pr JpOr mothOu of Tunutlonlng cf”
.such body, th“r“for th: fdnctlonlng of ‘this e
asscssmont commltto' | to ‘that ‘oxtent ulll bv daommd
'to b(‘ unconstltu tlonal and no rlght had buf‘
;‘conforrud to tho pO tlt,}onors though ho is on‘tltlod tu
consxtut icnal rlght onshrlnad undor HrthlO A and 1¢
of‘thu COnStltUtan. It is rﬂally unfortunato tha %t
zthough tHe p’J tltl&n”r'ﬁ S‘erC"‘S havao aluays boan'
f.OLJl[{d to ho Pit éhd E'h'o roce mmo'ndat%ons too Favs mEKs
'boen mado by ’cho rLSp ondunt l\o 2 but‘thonagatlvo Visw ha
boen tdKGﬂ by thp ausussmunt cummlttooim.thout anw -
pos:tlva roasonanS.:! Tho ptltlomr also submJ.ts th'&’c

*uhon tho_ ,qu*v stlona risos a8 ’co uhe t oxtbnt thu Do titis nOT

'>:'ti3' bo uﬁfit’ thoh tho materlal is doomed
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2bsent.  Tho vioy theraoforo, takon oy theo assGsamont

cemmitton is not enly in viclotion ¢f th fundemontal

rights but alss in vicloticn o f +ho principlsos of netdp.d

justicao,

18 « That it nesds mention that with regard to the

I petitioners the appearance beforJ the assessme nt committee

WBS reéquired at Delhi tut the pest ¢f the persans who wege

 have B,5,C./8,E, Qualificetions were not provided to be

' Examined by such committee and the same is only to be tested

st lab ievel., This is only being put up before this Hon'ble
!
|

' Tribunal to say so that if in raspect of such persons the

'rccommendntlons Ordinarily are accepted then the sAid
QUSSESSment body is to sit at Lucknow but wh

51ts at. Delhl or othEr pl“CLS in respect of the employees who

‘ape lessor than the quallflcatlon af 8. Sc, then in thqt event

maxlmum percentage of employees are declared to be Unflu for

pronotlon lncludlng the petitioner but the mcthad of testing

is neithe p provided nor the same is at all put in practice in
|

any method This type of mcthnd has only uoun ~dopte d with

e ffect from 1986 and prior to. ‘that the - 8ssBssment uaed to be

made at  Lab level in respect of PErsons equivalent to the

petitigner, ThlS asssssment always resulted in favour. of the

employEds who were properly functlonlng and in rESpUCt.QFVMth

the récomnendations we re also made by the respondent No. 2.

In‘shaqt,}therefore the submisgion is th:t the - recommendst jons

of ‘the re spondent No, 2 uscd to be submitted. in relatynn to the

a;leged 8558 same Nk prlor to 1986 but when the ASse ssment

@ﬂﬂﬁtﬁx appears to haw ‘been amended then to the, extent

af the petitioner the change has rusultEd in such. 51tunt1nn

thnt the recommendation of the ‘respondent No, 2 were‘deemedsz

2N the asgszegsment Hony
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has at all noﬁ Eeun examine in_r85pect thereto,
thersfore, the petitioner has  no gthep altern=tive

remedy except to file this petition whereby this Hon'ple
Tribunal may summan the pelevant Pape 2 hich m=y shoy Lo
what extent they haw been met by the £ald assessment bo -3y
and to what extent the neg%tivc Vigw was expressed, The
petitioner alsn submits that in the event the assecssment

1s m;i; that the mwtitionep coul not dischapge anything

to the questinn ﬂl‘uged to haw been aske~ by the said bo-
(though nst asked} then to what extenr Lthe  percentage o+
marks or otheryise nrovided to pbrove that type of testing
was before the gaid committee, These submissions have

5aly bezn made yith the only objective to shoy that =5 a
matter of fact, the termg of the rule feferre th nbove

are not practlrﬂlly followed and the Order used. to be made
at the direction ani this is the only. .reasgn ON. account 9f
Which the petitiomer he=g been, found_to»be:unfib for
promotion negstive to the view_exp;essed by the respon-ent
ND.ZQ,LThe:cxtﬁnt_nf failure tiag algg Aot buen specifies ~n
clarified far thE.JuppOsLS of Justlfylng th=t the :
commit tee ‘discharged its. dutics more properply: The
pet it ioner, thus,submi@s,that the viey taken by the.

réspondent No, 1 is not in accordance with lay Aand rules,

7= Relie ﬁ_ggu%{éf'

In view of the Ffactg mentloned in para 6 above, the

Applicant prays Ffor the follnw1ng reliefs: =

W T e3Tn el s e

i) - Wherefaore, it ig ‘most respectfully prayed -
thPtkhy 3N appropriste ordér the Hon' ble Tplbun=] be

pleased tn Quash the srdep datej'14¢4 5@¢227 and

PP S

435 contbine 4 in Annexures 2,3 agi»d to this petitian;

BRG

-
T e Ty"‘
e e ;
e e e e e e e ;
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: CUUNCIL OF SCIWNAIFIC & INDUSTHIAL M1t BANGH 0,’),%
Rati Marg,
Nu, 9(2)-A0/87-PL Nov Delhi=1, the 26th October, 87
From
Joint Secretory(Administration),
Council of sScientific & Industrial Research,
T0,
The BPirector,
Industrial Toxicdélogy Kesearch Centre,
Mahatma Gandhi Marg,
Post Box No, 80,
Incknow, =226 001,

Subjocti~ Assessment of Sciontific/Technical staff under
erstvhile Byoelaw 71(b),

D T G BN W @ Sese
sir,

In continuation of this office letter of even
nunber dated 20,10,1987 on the above sabjoct, I am dirccted
to state that the underwentioncd staff vere assessed u;:to
datod indicated against each by the Expert Comnittee 1n
July, 1987, They have rnot been recomménded for asscssnont
procotionie :

A SeliU, Nome Lesignation Date upto
' vhich assesscd

1, Shri hulk Raj Tech, Officer-A 14,8,86
2. Shrl leljl Shukle £,.T.A. 2,2,87
3o Shri B,K, Majumdar Tech,0fficer-A 1,8,86
4. &hri PN, Mahendra EeTeA, 2,2,87

; The above memdbers af staff may be suitably fnfomed,
Yours faithfully,
£af-

(Ke8.R, Rao)
Under Secretary

: L ALCY c%\:r-ma, LUCKNOY
C . ustri esearch )
M W/MW‘ Nu, Asemt/72(6)/87 Dated: 18,11,1987

’/ VC»)X : Copy endorsed to the following persons for

infoymation,
T ——

(dotn—titina)y
- SEOFFoN OFFICER
1. Shrl Hulk Raj, Tech, Officer-A Kj&

2, Shri lalji Shunlae,&,T.A,
Ehri B.lke Hajumdar, Teci, Officer-A
4, Shri P.h, Mohendra, t£.T.A.

T A% W M >
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AWMLY 25% 2/

USTRIAL TOXIQOLOGY RESEARCH CENTRE, LUCKNOW
("Council of Scientific & Industrial Research ) 9

No. Assmt/7i-(b)/87-EI Dateds 24, 5.19334

QF FICE MENMORANDUM

Subs- Assessment of merit for promotion to
the next higher grade under erstwhile
Bye-law 71 (b). :

The following Officers and Members of staff were
requested to submit their self assessment report in the
prescribed proformi, already pryvided to them, Since

C.S.I.R. has reminded for the same, they are once again

- requested to submit 20 copies of their self asscssment Xup

report to the office on or before 30,5.19881-

i. Shrl J.P., Sharma, T.0,. 'B'{I.L.O.)
20 Shri Mulk Raj, T,0, ‘At

3.,  Shri B.K. Majumdar,T.0,'A’

4~ Shri P,N. Mahendra,S,T.A,

5,  Shri Lalji Shukla, S,T.A.

6. Shri S.,G, Husaln, S.T.A,

Gepy tothe above Mamberere Officers
M ﬂ{éwéc,{( of staff,

wMWW.
I
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PROFORMA - II

Ni4ME. OF THE LABORATORY @ INDUSTRIAL TOX ICOLOGY RESEARCH CENTRE, }f\
LUCKNOW » '

1. BIO DATA OF CAND IDATE

Name |  BIJOY KUMAR MAZUMDAR
Designation ard , ~ Technical .Officer A!
. rrade/discipline: Instrumentation

Qualif ication (highest) .ISc., B.A.

(Please also indicate complete Training received under W.H.O.
details of Tech./Professional sponsored, conducted by C.S.1.O. Chandi~
courses attended/passed: and garh in , Operation and Maintainance of
o certif icates obtained;technical Sophisticated Instruments. :
W, training received ard specialised cT
skill acquired)e. ,

Date of Birth : 15% Nov, 1939

Date of last promﬁion & scale : In 1980, Rs. 650-1200

2, JOB ASSIGNED DURING PERIOD UNDER REVIEW

L}

A Analysis ef Samples by Sophisticated instruments for Heavy Motals Pesticides Radiation

Countina, Estimation of Hallogens and Alkali compounds Ly flame Photometery.

2, SELF ASSESSMENT (ONE PAR&GRAPH)

Being placed in the Infrastructure, Unit of Anclytical Chemistry & Instrumentation
Section, have o sRoulder a ¢reat Tesporstotily "o vyttt the Tt vsts ] sarmnles
of the various projects of the centre, The Job thus entrusted- has ben completed

very satisjactorly, and Got due pror1oTions Ut thiss

B.K. Mazumdar
.o Signature of candidate
4, GROUP I\E'ADER'S ASSESSMENT (Job performance and personality)

Shri Bijovy Mnzumdar has a pleasgni personality and is @ responsible Technical Dfficer

o

- - , T T e e
M\‘\ His Performance has been very good, He deserves encouragerient and due reaard T
4
/7

/h

‘ll.,‘].)

M for his excilent oerformance. . Dr. T.0. Seth

"Signature Of XGLOUS LLEIEE
5. DIRECTOR'S ASSESSMEKT - Se.Incharce 7
N

~ .a




CENTRAL ADMINISTRATIVE TRIBUNAL
| CIRCUIT BENCH LICKNOW =~
 OuA. No,116 of 1988 (L)

. BeKe Majundar . cosese ~ Applicant.

. o Versus .

- ~U%iion of Indie '

_ BN «o\ '

1 5«1989 |

13 1e Mr. Justice Kamleshwar Neth. -V.C. I

Cos . - . B .! : -
sescee - . Respondents.

b
d

! -

Opporb.mities ‘were given to the applicant to file
_ﬁ"‘copies of. application for service upon respondents. The

- last opportunity was. given to- the applicant on 17.4.1989,

- and it was mentioned that in case offﬁailure to comply the
: instmctions, the case was likely to be dismissed.

- At this stage, neither the appearance on behalf
: .of the applicant ha., been made, nor copies have: been

- filed. In the circumstances, the application is
T -dismissed as not proSecuted. .

cos4- . saf- S
j_,A.ﬁ.- e -j . -;j:v.,,-',-.:.:‘__-j.}i: . ':_V_.'CDV? o A
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\
.“\\\_ N

o~
P

\

s

74
!



A
%

- | Q/
(udod ﬁ&— vl %‘M 5
T WA AT Lonil Aé«,/»" wglan
awdt gzd

afendt (getsz) | i

dHTAIATAT

_— ' | | dt (gzs)

. . | B sfaadt (gerad)
N A gEREAT LGERTS et %Y aro 28 o

Fq fad AFEd & ot e @ gﬂ [ﬂo do W] .-
f\(- ’ L : l/“(.’\’(\’\/wb\ _17,\ o
A <« qgaﬁ%aq_@w

EEE

N A9 IR fAgew T qfamr aEvT weATg Wk fud 2ar g
T qFIA ¥ IxN AT WA qwA wew g giei ay 3G Gt
T AATAIET T IFNAL FT A1 W N R Tifas FT AV @Y1 a7
- \} BRI 1T & fandt andt wwid ol o agw % @ gegmar @
| SRR 1 A AN 7 RO G A A AR v o geanere

¥ afas w7 ot quds o an awEAr 950F a1 A1E woA @wy 57
at gATt ar fauedt (wOwa) #1 aifas frar sqareed an gAR
FEATIT I [ Tea@at]| Tt ¥ 99 a1 9 fags s3-asia wges

X"U& g A 7 qg /G FHAG gAA w@wR § s gt gafag ag /

awEEAm faa faan fe gao <@ ot awa ax w7 a0

o W\M} \ | ‘

T q_;ﬂq:-‘;r.-... et srecense
q‘o gﬁqrn..".
17 JIrAI" 0

/ %7’”?‘ kzum-wv / fwwﬁ«_q/u"j
gEATAT (/ 14 | ~ .
qwefy [nag] T awd [ang]
)>/4a7 Aeh |
faaiw : " a1 e 27 %o






